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CALLING ATTENTION TO A MATTER OF URGENT
PUBLIC IMPORTANCE

MR. DEPUTY CHAIRMAN: Now, Calling Attention to matter of urgent public
importance. Shri Dilip Kumar Tirkey to call the attention of the Minister.

Construction of barrages by Chhattisgarh Government on Mahanadi river

affecting farmers in Odisha
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SHRI D. RAJA (Tamil Nadu): Where is the statement, Sir?
MR. DEPUTY CHAIRMAN: Copies of the statement may please be supplied.
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MR. DEPUTY CHAIRMAN: Mr. Jairam Ramesh wants in Hindi!
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MR. DEPUTY CHAIRMAN: Now, Mr. Tirkey, you can seek clarifications.

s et AR @l WR, @8l AR SIS TS @ A gl
...(TIET)....

MR. DEPUTY CHAIRMAN: Mr. Tirkey, just one second. ...(Interruptions)... Just

one second, please.

Mr. Minister, you have supplied the copies of the statement just now. So, it would be

better if you read the statement because Members did not get any time to read it.

THE MINISTER OF WATER RESOURCES, RIVER DEVELOPMENT AND
GANGA REJUVENATION (SUSHRI UMA BHARATI): Sir, it has already been laid on
the Table.
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MR. DEPUTY CHAIRMAN: It has been provided just now. The hon. Members did
not get any time to go through it. So, it would be better if you read it.

SUSHRI UMA BHARATTI: Okay, Sir.

The Central Water Commission, under the Ministry of Water Resources, River
Development and Ganga Rejuvenation, carries out techno-economic appraisal of major
and medium irrigation projects which are planned on inter-State rivers/ river-basins. After
techno-economic appraisal by the Central Water Commission, the project is considered for
acceptance by the Advisory Committee in this Ministry. A project should be taken up only
after techno-economic appraisal by the CWC and acceptance by the Advisory Committee.
The Techno-economic appraisal/ approval of minor irrigation projects (command area

less than 2000 hectare) are carried out by the concerned State Government.

Three project proposals, namely Pre-feasibility Report of Tandula Reservoir
Augmentation Project and Sondur Reservoir Project and the Detailed Project Report (DPR)
of Apra Bhaisajhar barrage project have been received by the Central Water Commission.
The project proposals are under appraisal by the CWC. The project proposals are under
appraisal by the CWC.

The Memorandum of Agreement entered into between the States of Madhya Pradesh
and Odisha on 28.04.1983, inter alia, provides for establishment of a Joint Control Board
to review the progress, from time to time of survey, investigation, planning, execution
and preparation of Joint Inter-State Irrigation and/or Power Project(s) and to discuss and

resolve any issue. However, the said Board has not been constituted so far.

An inter-State meeting with the representatives of States of Odisha and Chhattisgarh
was scheduled on 27.06.2016 in CWC to discuss inter-State issues concerning projects in
Mahanadi basin. However, the same has been postponed at the request of the Government

of Odisha.

A meeting under the Chairmanship of the Secretary, Ministry of Water Resources,
River Development and Ganga Rejuvenation, with Chief Secretaries of both the States
has been scheduled on 29.07.2016 to consider various water resources issues/projects in

Mahanadi Basin.

Mr. Deputy Chairman, Sir, I think the Statement itself is sufficient.
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MR. DEPUTY CHAIRMAN: Okay, fine. Now, Mr. Tirkey.
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MR. DEPUTY CHAIRMAN: Thank you very much Mr. Tirkey. Now, I have nearly

a dozen names. Each Member will take two minutes and, in any case, not more than three

minutes. Now Shri A.V. Swamy; put your questions.

SHRI A.V. SWAMY (Odisha): Sir, I have been associated with this 'distribution
problems' between the Governments of Odisha and Chhattisgarh since 1912 and also
directly associated with the people who have been involved in this. Later, I found, I
am also a Member of the Standing Committee on Water Resource Development. I have
always been trying to raise the issue of whatever projects are being taken should be

monitored closely by Central Water Commission.

MR. DEPUTY CHAIRMAN: No, no. Come to your question because you have

only two minutes, maximum three. So come to your question.

SHRI A.V. SWAMY: No, no. I am just trying to give you a background of the
entire situation in the area. I think I am the one who is associated directly with the people
agitating on the ground. To give you an example, on the 12th of March, 1912, the border
area people from both the States, Chhattisgarh and Odisha, came and started shouting
about that — for and against. They, at that time, complained that quite a lot of projects
are being taken up by the Chhattisgarh Government which will affect the normal flow
of water into their territory. That situation has not been explained by the technicians.
It is the people who said that they will be affected, and I brought it to the notice of
the Central Water Commission also during the Standing Committee meetings to kindly
answer this question of the people. But that has not been answered. I am very happy to
find a statement by our Chief Minister, Dr. Raman Singh, which is encouraging. At that
place, we have mobilized two teams of volunteers. Now they are busy in trying to cool

down the people who are at loggerheads about these projects which have been taken up
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by the Government of Chhattisgarh. But one very interesting, very welcome thing is the
statement made by Dr. Raman Singh in the newspaper. I would read it out, and that too
opens up a new channel for us to keep up our relations between Odisha and Chhattisgarh.
Sir, since times immemorial, the people of Odisha have had an emotional, cultural and
organic relationship with the holy Mahanadi. In fact, what Ganga is to India, Mahanadi is
to Odisha. That is the kind of sentiments we have. And if the Mahanadi is being disturbed
without consulting the people of Odisha, it might develop into a major mass agitation. A
large number of unauthorized projects across the Mahanadi River, reported extensively
in the media, give the common man an impression that the Mahanadi would, before long.

...(Time-bell rings)...

MR. DEPUTY CHAIRMAN: Put the question. Put the question. Your three minutes

are over.
SHRI A. V. SWAMY: No, I don't have a question to put. I want to...

MR. DEPUTY CHAIRMAN: Okay. Then, you can sit down. It is three minutes

now.
SHRI A. V. SWAMY: No, Sir. I want the House to know what is happening there.

MR. DEPUTY CHAIRMAN: That provision is not there in Calling Attention. If
you want the House to know all the details, then, you will have to give another notice
under some other rule. Here, the rule is very clear, the directions of the hon. Chairman
are very clear, that you can seek only clarifications. And that has to be done within three

minutes.
SHRI A.V. SWAMY: Sir, then, let me speak for three minutes.

MR. DEPUTY CHAIRMAN: No, no. Just look at the board. It is already three

minutes.
SHRIA. V. SWAMY: Sir, let me start now.

MR. DEPUTY CHAIRMAN: What do I do, Swamyji? Put your question and sit

down. You have spoken for three minutes.

SHRI A. V. SWAMY: Tomorrow, there would be an upheaval there, there would be

a quarrel between people and we would be losing our friendship...
MR. DEPUTY CHAIRMAN: Put the question now.

SHRI A. V. SWAMY: Let the situation be known.
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MR. DEPUTY CHAIRMAN: Then, you will have to give another notice under

some other rule, not under this.
SHRI A. V. SWAMY: Then, Sir, I will pray to all my colleagues...

MR. DEPUTY CHAIRMAN: No, no. They are not deciding it. I am deciding it as

per the directions of the hon. Chairman under the rules.

SHRI A. V. SWAMY: I pray, Sir, that there is a danger of turmoil. A big agitation
has been going on across the banks of the Mahanadi. Teams from two voluntary agencies
have been sent there by me. They are now on the field, trying to silence the people who are
agitating. And in such a situation, if you say, "Ask a question", I am not just a politician
to get to know that answer and go and talk to the people. I will have to face them there

the day after tomorrow, Sir.

MR. DEPUTY CHAIRMAN: Okay. Sit down now. It is already four minutes. I can't

allow you more time. Shri D. Raja; you must conclude within three minutes.

SHRI D. RAJA: Sir, my question is with regard to the first part of the Statement.
The Central Water Commission under the Ministry of Water Resources carries out a
techno-economic appraisal of major and medium irrigation projects which are planned

on inter-State river basins.

Sir, we have several inter-State rivers in the country. When such an appraisal is
done, the interests of all the riparian States, whether they are the upper riparian States
or the lower riparian States, are taken into consideration. I represent Tamil Nadu in this
House. The Cauvery is an inter-State river. The Palar is an inter-State river. Now, there is
a conflict between Andhra Pradesh and Tamil Nadu on the issue of Palar because some
irrigation projects are being planned by the Andhra Pradesh Government, which affect the
interests of Tamil Nadu, particularly the northern part of Tamil Nadu. For several years
we could not see even a drop of water in the Palar River. In fact, my village is on the very
bank of the Palar River. Now, in such a situation, I would like to ask the Government
whether the interests of lower riparian States, like Tamil Nadu, have been taken into

consideration.

Sir, I share the concern expressed by the hon. Members from Odisha. It is a lower
riparian State that way. Mahanadi is the lifeline of Odisha. I understand that. At the same
time, there are similar problems in other parts of the country as well. Would the Ministry
and the Government try to evolve a comprehensive and overarching policy, so that a
consensus is built and no quarrel on river water takes place, because it leads to conflicts

amongst States and amongst people? That should be avoided. We should find a solution.
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After all, water is going to be a problem for the entire country in the coming days due to
climatic changes, global warming and so many other factors. River water is going to be
a problem too. Unless we apply our minds and find a proper solution to our river water
disputes, it is going to be a problem. That is why i am asking the Government whether
such an appraisal has been done. Did they consider the interests and concerns of the lower
riparian States? This is what I would like to know from you as the Government. In this
case, it is not only the problem of Odisha, but the problem of Tamil Nadu and several
other States as well. So, the Government should have an overall view on this issue. That

is what I am trying to say.

SHRI A. NAVANEETHAKRISHNAN (Tamil Nadu): Thank you, Mr. Deputy
Chairman, Sir, for this opportunity. The Palar is an inter-State river and the Cauvery is

also an inter-State river.
MR. DEPUTY CHAIRMAN: It is not the Cauvery. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: The Mahanadi is also an inter-State river.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: You are an advocate; you know how to link.

...(Interruptions)... You can also say the Cauvery is also a nadi. ...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: So, the Mahanadi is also an inter-State
river. Now, as per Article 262, the inter-State Water Disputes Act, 1956 had been passed
by this Parliament and the jurisdiction of the Supreme Court was also ruled out. But from
the dispute of the Cauvery water I could understand that the provisions of the Inter-State
Water Dispute Act, 1956 are not sufficient to solve the problems of inter-State rivers.
So, I would like to know from the hon. Minister if the Central Government would bring
another legislation or bring amendments to this Act. In Andhra Pradesh, the height of
check dam has been increased by the Andhra Pradesh Government unilaterally. Now,
the hon. Chief Minister, Amma, has written a letter to the hon. Chief Minister of Andhra
Pradesh to reduce the height. As a result, Tamil Nadu people, especially Vellore district
people, which also includes Mr. D. Raja's district, will be affected very much.

MR. DEPUTY CHAIRMAN: He has no complaint because he is mostly in Delhi.

...(Interruptions)...

SHRI A. NAVANEETHAKRISHNAN: Yes; it is a necessity. ...(Interruptions)... 1
would like to know from the hon. Minister whether the provisions of the Inter-State Water
Disputes Act, 1956 will be reviewed by the hon. Minister and whether the hon. Minister

will bring out the necessary amendments to this Act. Thank you very much.
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SHRI TAPAN KUMAR SEN (West Bengal): Mr. Deputy Chairman, Sir, from the
statement, I think, certain amusing things can be discovered. There is the Inter-State Water
Dispute Act, 1956 which necessitates that any work in inter-State river basin should be
done taking into confidence the Governments of both the upstream and downstream
territories. It is the mandate of that Act. Secondly, on the same understanding, there
was an MoU between the Governments of Madhya Pradesh and Odisha in 1983, which
stipulates constitution of a Joint Board. We have a Water Resources Ministry, not in this
Government but in successive Governments, over a period of time; there is a Ministry;
there is a set-up. It is amazing that till now, the Joint Board, as per the 1983 MoU, was not
constituted. What have the successive Ministries done? I am not referring to this Ministry
only. It is the 1983 MoU. What are they doing? This kind of inaction, sometimes maybe
deliberate inaction for political reasons, is giving rise to a situation where the whole
integrity of a State of a federal character like us is getting disturbed, and only slogan of
cooperative federalism cannot take us to any solution. I could not understand, despite
there being this specific MoU, and i think the Government is aware of that as per the
Government statement, how these three or four barrages have started, and they are almost
on the verge of completion in the Chhattisgarh side of Mahanadi. What has the Central
Ministry done so far? They should have done an exercise, at least, of bringing both the
State Governments together to discuss and find a solution. Solution has to be found out.
What have they done so far? I think these basic issues need to be clarified. Secondly, the
similar problem is there throughout the country on some other rivers, as my colleague
has mentioned. There is a problem of upstream and downstream States in the matter of
water sharing. In my State, West Bengal, we are the worst victims of that because we are
in the downstream. Our Farakka Barrage navigability depth is in serious trouble. Our
port in Kolkata is a riverine port and its navigability is in serious disturbance and that
problem has been further multiplied by the Government's decision to stop spending on
dredging. For a riverine port, it is inevitable to spend money on dredging. Now, they have
decided to stop spending for dredging and it is creating a problem. I think, these are the
issues where lies the role of the Central Government as a conciliatory mediator between
the States which are being affected. Is the Government going to seriously reconsider the
present state of their activities, which is practically a state of inaction, as it is very clear in
this matter? They should revive themselves and take an urgent step to address the issue.
If some construction is going on reportedly in the Chhattisgarh part of it, it should stop
immediately. Now, both these meetings are to be held. After the Calling Attention Motion
notice had been given, now we find that a meeting is going to take place on 29th July.

Two days before, another meeting was fixed, but that has been postponed. So, I think, the
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whole idea of these meetings has come up only after this notice for the Calling Attention
Motion. These are the areas where it is, basically, a problem of the Central Government's
inaction which is creating this complication. Will they review their own activities first to

address these basic problems? Thank you.
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MR. DEPUTY CHAIRMAN: Thank you very much. You were very specific. Now,
Shri D. Bandyopadhyay.

SHRI D. BANDYOPADHYAY (West Bengal): Thank you, Mr. Deputy Chairman,
Sir, for giving me the opportunity. I have three short questions, and, so, I will not make

a lengthy speech. Firstly, there is a 1983 water sharing agreement between the States of
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[Shri D. Bandyopadhyay]

Odisha and Madhya Pradesh dealing with the arrangement of Mahanadi River. Now, at
the behest of the Chhattisgarh Government, the inter-State agreement is being encroached
upon and by-passed by the Centre. There is a breakdown of all the principles of federalism
enshrined in the Constitution. This is not cooperative federalism, about which we hear all
the time. This is definitely non-cooperative federalism. Were consultations held with all
the relevant stakeholders including the officials of both the State Governments before the
Centre decided on this matter? What are the inputs given by the Chhattisgarh Government
that merited a unilateral move on the part of the Central Government? Secondly, is the
State of Chhattisgarh in breach of the inter-State contract signed in 1983 between Odisha
and un-divided Madhya Pradesh? Does the Mahanadi basin fall within the ambit of this
contract? What steps will be taken by the Centre to ensure that the spirit of federalism
is maintained between these two States in resolving these issues? My third and the last
question is: what is the nature of the project and whether the Central Water Commission's
clearance was obtained for this project? Has the Centre conducted any study to assess the
environmental impacts of constructing new barrage projects on the River Mahanadi, and,

if so, are these studies available in the public domain? Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much. Now, Shri Ananda Bhaskar
Rapolu.

SHRI ANANDA BHASKAR RAPOLU (Telangana): Respected Deputy Chairman,
Sir, I express my gratitude to you for giving me a chance to call the attention of the Union
Water Resources Minister on the riparian complications and the role of the Central Water
Commission in the light of the riparian States' concerns about Mahanadi. Mahanadi,
which is having the riparian location of Chhattisgarh, Odisha, is also having a tail end
in Andhra Pradesh. I am the son of the deprived land, that is, Telangana, not because of
nature but because of successive Governments of the then united Andhra Pradesh for
the sixty long years, and, that is why we are in such a condition that we need to do re-
engineering of the engineering done earlier. The Union Minister of Water Resources is
well aware, and, fortnightly, she is reviewing this ' with the Ministers of Irrigation of both
the States, Telangana and Andhra Pradesh.

Now, the Godavari River is on the Antya-Pushkara. The Pushkaras are to complete
in the Godavari, and, from August 12 onwards, the Pushkaras will be starting for the
Krishna. These two Rivers are having the largest catchment area in Telangana wherein we
are not in a position to utilize those great waters. Recent rains have flowed several TMCs

of water into Godavari wherein more than 300 TMC of water has gone into the sea. With



Calling attention ... [26 July, 2016] ...Public Importance 351

these situations prevailing upon, the new State of Telangana is intending to utilize the
waters for its benefit for coming out of the deprival of all these years. For that, whether
the Central Water Commission is technically equipped to assess the techno-economic
situations, which are coming out of the urge to utilize the larger chunk of the water share
available. Then only, the Central Water Commission can do justice. Now, the Union
Ministry of Water Resources has become almost a quasi-judicial Ministry. It is having not
only the Central Water Commission, but also several authorities, several tribunals, which
are having the powers to give judgements and pronouncements. Keeping these factors
into account, the Union Ministry of Water Resources should come out with steps to equip
the Central Water Commission and the subsequent tribunals so as to address the water

demands. Otherwise, water wars will generate. Thank you.

DR. K. KESHAVA RAO (Andhra Pradesh): Sir, I don't want to add much to what
he has already said because the subject is about river Mahanadi and the Odisha villages
that are being affected. I understand that. So, diverting it to what my hon. colleague has
said about Telangana would be stretching it too far. My only submission is, let the Water
Ministry also understand the riparian rights and also utilize the ayacuts. Whereas the
other States are interfering, I don't know why I should interfere with their main question.
The very fact Mr. Ananda has said in detail. I think I would not add anything more to that.
Thank you.

MR. DEPUTY CHAIRMAN: Thank you very much, Dr. Rao. That is a very good
example for others that if something is already said, do not repeat it. I think this is a very

good example. I should thank you for that. Now, Shri Anubhav Mohanty.

SHRI ANUBHAV MOHANTY (Odisha): Thank you, Sir, for allowing me. Sir,
the process of offering clearance to the major irrigation projects by CWC without
informing the State Government of Odisha and without honouring the concern of the
people of Odisha is really very alarming and it is putting me in a dilemma. Neither has
the DPR been forwarded to Odisha, nor has Odisha been invited to the TAC, that is, the
Technical Advisory Committee, which would have been conducted prior to giving
clearance to the project. Sir, even during the clearance process from the Ministry of
Environment and Forests, a check for obtaining clearance from the co-basin State
should have been insisted upon, which has not been done in this instant case. Sir, with
the sequel of developments, all to sideline Odisha from its legitimate participatory role,
the main question remains that when the CWC which is supposed to play a lead role
with respect to preserving order while according clearances by resolving inter-State

conflicts flouts the norms as has been done in the instant case, where do the States go
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[Shri Anubhav Mohanty]

for redressal? Sir, Mahanadi is the lifeline of Odisha. I, as an Odia, my party, Biju
Janata Dal, and the people of Odisha demand an immediate stop on the project by
Chhattisgarh in the upper Mahanadi basin. Sir, Odisha feels proud when we talk about
two Odia people in the Union Government's Ministries, hon. Shri Dharmendra
Pradhanji and hon. Jual Oramji. I request them to stand in favour of Odisha because this
is quite a genuine matter, not to politicize anything ... (Interruptions)... 3q politicize &l
AT I12Y because when they go to Odisha and speak to the people there, they say,
"We are always standing for the people of Odisha; we will do anything that is required
for Odisha; we will fight for the rights of Odisha." I expect a very favourable stand
from, at least, these two Ministers, and I request them to take their position and request
the Government to take necessary steps and stop this project as immediately as possible.

Thank you, Sir.

3 YU AT (RTSRAT): fSET TR AT8e, 59 [0 R U= F1d AR B A
Tgel H U8 Hel ATe (& I8 ST IR BTG B AR 81 §, I§ HRA & [Hhami
D FHRT 31 Pl T vy 98 & {6 741 & STl BT ITANT $6 UHR 4 21, o4 g9R
ol @1 sraegedard @ 811 I8 949 & 6 59 <21 4 89 Ul Ryars aRIrem €, fore
TS & 91 IMRY BT A7 3R I8 S I A AT H 32 oA & BRI U 89
URATSTTS YRT T §$ &1 TifehT SHR TG H31 il 7 3 1 Bl Hirdga g bRl gy,
T g goic # 39 89 gRATIRI & foIy 20,000 HRIe T 3T §1 gORT U fawy
..(aeM)... 59 fawa o § a7 381 ¢, 98 9% 1 © % 1983 ¥ wey o ofiR siifesn &
Ira S AHSIAT gAT AT, 3R 37751 I8 SN 4wy amn 8, for vy ur A=y 73 Sff =5
39 TCeHe 3 W 81 & [ 9IS &1 716+ 781 gall, <1 H Iu1 918dl § fo 1983 H <ldh 31T,
2016 A6 &g ¥ fead! TR o, Tl H fhas! TReR A2 g9R dioie! & B g9R
31 & forg o1t Sft e ve A, § 99 G4 H S I ATl § [ A UTd 1 UTSIg
TRBR H STl AT T 271 ST &1 781, 3777 &, 1983 W AdhR.... 39 T & Al
JNTE2T ¥ 31T F<AT # £, 37U 6 g I1d B g SR o Bl foh I8 §1S a1 A12Y? &H
Al b5 IRBR BT 39 914 &b {7 WHTT R & b I=-I 9IS g919 Bl U8l Bl A
A STt BT S ICTHE MAT 7, B g WRGR B S99 d1d & fo1g 918 WY <471 918 & b
B 27 S Bl CWC BI WIS TS| 98 GRS s, olfch d 97 (a1 T HHIET B
T €1 B9 I8 918d ¢ & I8 RIS 96RHS w9 9 [ 8 A1ty iR sHd!
HagTRierdr 1 fawa &1 a1 A1fee <M 81 gawli & fHami &I, S frames, d9
el & 7<) & IR &1 BraeT 8191 A1yl

ST minor irrigation project &, ST BRI 19T ARGBR G bl B, SHDT G DI
Ao H D §RT hacl U AIHa RrdTs &3 1 &1 1 {61 71 8T 81 SHD A1eI-1ef
TI doide, ST 34l UfST U 8, S9Ta! Mgd diex dis TWollHd & | 8RNI WRER & gRT
g S fowg foran 5 veT 7, fead ©u A 39®! &3 & BT B a1fay)
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EART I8 W1 FHe ¢ {6 39 fava # o fegrer T8t g1 a2yl &4 59 a1d &l
Al ST ARV b TSI & 70 ATl H STRIR 27 B Hael 46 Tkrerd S 8 [afrd
Hi 8l s ? frami &1 mrafredrei & S v o, ITd] U ofd FHY b BHRT qadd|
HRHRR 7 I AT (A7 I ] BT Sl G g1 URUTH §ITT &, IFP! AR
ERIBIEIR K UCEIR S A

ST SFRTRY faare B, 86 99 91d R Y €41 <17 918y 31Tl HeHal Bl o 8 8,
IHHT TTH 53 UFTeTd &5 Beie # Uedl ® 3iR 45 Hfcrerd sifeen # uear 7, afe
9 BH W WU A g7 G IS8l & oY 399 fAvg & I @ 1 B @ned €,
IHBT cumulative effect BIFT AT 3R BH I HH ... (GHT)....

MR. DEPUTY CHAIRMAN: Bhupenderji, okay. ...(Interruptions)... You just seek

clarifications.
SHRI BHUPINDER YADAV: I have finished. Thank you, Sir.

MR. DEPUTY CHAIRMAN: Now, I have 3-4 requests which I received a little late.
Because they are all pressing for it, if they confine to two minutes each, I am ready to give
them a chance. But, they should confine to two minutes. First, Shri Palvai Govardhan

Reddy; absent. Now, Shri Basawaraj Patil. You have two minutes.

sft TR wifea (@uiicd): Iu9HEfa S, ¥ 999 R Caling Attention
Motion 31T B, S fawd TR U= I1&d STt 7 &el 2 b I8 IR <20 & f6am| o o
g, I B8 IR 399 Wl Fodx, [P & Ige W M W, /M SHM 4, Hi-$¢ 4l 9l
Ug 99 THE & M WR, B $s IR G & 9T &6 g ot Hrat 9 W IR B
IS TSl 21 SHAT AHY <2 & & BT & 3 @ §Y Ugell A 44 &1 aril,
R BIcT s 1o 3R fohdl /159 & fhari 1 fed gaR & oY B R® 7 9, 31
ST 1 AT H YW §T ARBR AU Ueh (AT 3§94 e Dl <, H 5! F1iH1 Rl

1. YOI AT SIS (BTRIG): STAHIRT SN, T U8l NI # ERTge I
11 I Y Bl MMl T2 g8 211 AT 1955 T7 56 H a9 b1 ATI IAP a8 BIATS H
TR aTer 971 39 19 3 QA1 BIg a1 AETEl 9R 72l 941 21 fovam f afg a9 €, 9 /1w
& ©Y H g9 &1 519 B 97g Ml 8, A7 RIS BT U SHH! AT Ta) Bl SR Had
STel TR Bl R & o 991 81 395 1 & Wiy g8t iR Riam R wied a9 €, I8
SRTST I folq G911 21§71 31151 I et ) R 9 Tel€ &l 18] DT § 3R Adh &l
aTer W) 21 Sodr g1 Rraw ot 91er 991 €, 37 91l &1 Rt Ffear €, 9% sRur 7t B,
BT <) & I7 3 it oY et €, F a7 9§, AR W i o ater 7 a7 81 3hfgem
ARBHR IT ST & FAR ARIG HTS R MURT B T2 &, T8 A 9987 & W 2
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SHRI A.U. SINGH DEO (Odisha): Sir, recently, in the 11th Inter-State Council
meeting held on 16th July, our hon. Chief Minister had made it very, very clear and, in
front of the Prime Minister, he said, the upper-catchment projects have been undertaken
in the Mahanadi Basin without consulting the State. About sixteen of our districts and
sixty-five per cent of the population are being affected. And he urged upon the hon. Prime

Minister to look into the matter.

MR.DEPUTY CHAIRMAN: Thank you. ... (Interruptions)... Shri T.K.S. Elangovan.

...(Interruptions)...

SHRI A.U. SINGH DEO: I hope this will be taken note of. Sir, I am still speaking.

Just give me one second.

Sir, my younger brother, Bhupenderji, said that for some time, the Odisha
Government did not take note of things and bring it to the notice of the Government.
Sir, just give me one second. In the Polavaram project, which was done by the UPA
sarkar, we went before this Government hundreds of times. But they did not take note
of it. They are drowning us by the Polavaram project and they are drying us by the
Mahanadi project. ¥ WGl HIolde $HRP 89D AT T2 &l U UlellaRd Hiolae Hid
D] §I1 T2 Tl BH SHD! gP AIfCH H ol &1 TR I A3 T HA af ST 7
P MY & MR 7 AT 3T 51 & 3iTadl FfRes & ommen 3w € & 3 86 IR
<1 o ST Aiotaed 979 g A1 &9 g, il g9 dTol 8, Sil A2 P diex A F Pl Tal
R g 97T 2 TSI 31R AIoTaesd Hedl § 7, I ofT 31+ 3T ARBR Bl consult
frar g ar 781, ...(amy o) 5., UBT & 91 e | gegare|

SHRI T.K.S. ELANGOVAN (Tamil Nadu): Sir, this being my maiden speech in this
House, i would first like to thank my leader, Dr. Kalaignar M. Karunanidhi, for having
given me a chance to serve the people through this House. Sir, at the outset, the subject
was dealt with by many people here. First, the dispute started with Cauvery, then, it
came to Mullaperiyar, then to Palar and now to Mahanadi. The water problem is a great
problem in this country. It is said that the third world war will be for water. I do not want
the Government to-allow the third world war to start in India. That is my request. The
Government should intervene. There are issues. Why should you stop water? In Cauvery,
particularly, the Delta area had seen three season crops. But, today, it is seeing only one
season crop which means it is a two season crop loss to the country, not to the State but
to the country. Agriculture is the only area which sustains the economy of India and
not industry. If agriculture fails, economy will fall. That should be understood by the
Central Government. There are discussions on interlinking of rivers in India. The BJP

Government in 1999 had stated that as per the order of the Supreme Court, they would
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interlink all rivers in this country. There should be a strong management. What I ask of
the Government is this. Please give us back education and take management of water
resources. That will save both education and water in this country. With these words, I

thank you, Sir.

SHRI JAIRAM RAMESH: Sir, I was in Odisha over the weekend. Every now and
then, the Chief Minister of Odisha raises some issue to divert attention from issues which
are agitating the people. We had gone to Kandhamal to investigate and make a report
on the killing of three tribals and two dalits ...(Interruptions)... in an unprovoked police

firing. ...(Interruptions)...

SHRI ANUBHAV MOHANTY: This is not related to the subject.

...(Interruptions)...

it foefiy AR Rt 97, 981 R 50 & g1 781 1 718 Bl ... (FEIM).... FEl )
oot ®F g T8 @ TS B .. (aE)....

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)... On this subject.
...(Interruptions)...

SHRI ANUBHAV MOHANTY: This is not related to the subject.
...(Interruptions)...

SHRI JAIRAM RAMESH: However, ...(Interruptions)... 1 am supporting you.
...(Interruptions)...

SHRI ANUBHAV MOHANTY: You are not speaking on this. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Do not distract. ...(Interruptions)... Come to the

subject. ...(Interruptions)...

SHRI JAIRAM RAMESH: When we were there, suddenly the issue of the barrage

on the Mahanadi was raised. ... (Interruptions)...

SHRI ANUBHAV MOHANTY: Speaking of Odisha, what has your Government
done to Odisha? ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No. ...(Interruptions)...

SHRI JAIRAM RAMESH: Sir, I am not yielding. ...(Interruptions)... I am not
yielding. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You have to seek clarifications. ...(Interruptions)...

SHRI JAIRAM RAMESH: I am seeking clarifications. ... (Interruptions)...
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MR. DEPUTY CHAIRMAN: Do not divert the subject. ... (Interruptions)...

SHRIJAIRAM RAMESH: I am asking. ... (Interruptions)... If they allow me to seek

clarification, ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Okay, let him. ...(Interruptions)... 34 ART 9fST
...(T9YT)... Please resume your seat. ...(Interruptions)... You seek your clarification.

...(Interruptions)...

SHRI ANUBHAV MOHANTY: Sir, the people of Odisha know how their

Government has looted Odisha. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: It is okay. ...(Interruptions)... Sit down.

...(Interruptions)... Sit down. ... (Interruptions)...

SHRI ANUBHAV MOHANTY: So let us not go into those issues.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: No problem. Let him seek -clarifications.

...(Interruptions)...
SHRI JAIRAM RAMESH: Sir, the Chhattisgarh Government. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: You know everything. Then, why do you seek

clarification?
SHRI JAIRAM RAMESH: Sir, I have to seek clarification. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: Okay.

SHRI JAIRAM RAMESH: Sir, the Chhattisgarh Government has proposed four
projects on Mahanadi. This is, undoubtedly, going to have an effect on the River Mahanadi
in Odisha. Mahanadi is starting in Chhattisgarh and flowing into the Bay of Bengal.
My first question is, a question that was also referred to by Mr. Bandyopadhyay: Have
the Chhattisgarh Government and the Union Ministry of Water Resources taken steps to
complete an Environmental Impact Assessment of these four projects? That is number

one.

Sir, number two is, in our country, water is not a technical subject. Water is a
political subject. It has become a political subject because we made the mistake, decades
ago, of not including water in the Concurrent List of our Constitution. However, what is
done is done. We can't undo it. Since water is a State subject and, since, water has become

a political issue, I want to know from the hon. Minister whether she will invite the State
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Ministers. This cannot be resolved at the level of Chief Engineers; this cannot be resolved
at the level of Secretaries. You have to invite the two Ministers. The Prime Minister has
to invite both the Chief Ministers and arrive at a settlement on this issue. So my second
question is: Will the Ministers concerned from the two States and the two Chief Ministers

be brought for a meeting to resolve this issue?

My final clarification is to my good friend, Mr. A.U. Singh Deo. Polavaram is not
killing Odisha; Polavaram is submerging a couple of villages in Malkangiri district, and,
whatever steps have to be taken to deal with the impact of submergence, must be taken by
the Government of India because Polavaram is no longer a project of the Government of

Andhra Pradesh; Polavaram is, now, a Government of India project.

SHRI ANUBHAV MOHANTY: Sir, Polavaram is ... (Interruptions)... Not just a few

villages ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY (Telangana): Sir ...(Interruptions)... Sir

...(Interruptions)...

MR. DEPUTY CHAIRMAN: Mr. Palvai, when I called you, where were you?

...(Interruptions)... You give the name and run away. ... (Interruptions)...
SHRI PALVAI GOVARDHAN REDDY: Sorry, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: Put your question; that is all. ...(Interruptions)... Put

one question. ... (Interruptions)... There is only one minute.

SHRI PALVAI GOVARDHAN REDDY: Sir, the Government of India is not
taking proper care about regulation of rivers. Just now, my friend from Odisha raised a
subject regarding Polavaram. Polavaram is submerging about 375 villages, not only in
Telanagna, but also in Odisha and Chhattisgarh. Therefore, we have given a proposal to

them. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your clarification? ...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: Sir, I am seeking it. We have given a
proposal to them, on behalf of myself, and Mr. Hanumantha Rao. We have told very
clearly, Polavaram can be constructed through barrages also. That will submerge only 131
villages. Government of India is not at all taking care of it and they are coming under the
influence of the TDP, Venkaiah Naiduji and Chandrababu Naiduji. Therefore, I only want
to know through you, Sir, whether they will consider this barrage formula or not. Because,
now, it is not a project of Andhra Pradesh anymore, it is a project of the Government of

India. The Government of India can take a decision. ...(Inferruptions)...
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MR. DEPUTY CHAIRMAN: Okay; that is all.

SHRI PALVAI GOVARDHAN REDDY: And regarding Mahanadi, Sir, I will say
only one thing. Mahanadi is a very big river in Odisha and Chhattisgarh. Jawaharlal
Nehru laid the foundation of Hirakund Dam. It is giving very good results. But, now, what

is happening, Sir, is ... (Interruptions)...
MR. DEPUTY CHAIRMAN: What is your question?

SHRI PALVAI GOVARDHAN REDDY: I am asking, Sir? The Government of
Odisha and Government of Chhattisgarh should sit together and solve the problem.

...(Interruptions)...
MR. DEPUTY CHAIRMAN: Okay; that is fine. ... (Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: Sir, there is one more important thing.

...(Interruptions)...

MR. DEPUTY CHAIRMAN: That is a good suggestion. No; that is enough. It is a

suggestion. ...(Interruptions)...
SHRI PALVAI GOVARDHAN REDDY: Only one point, Sir. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: I allowed you out-of-turn and you are exploiting that.

...(Interruptions)...

SHRI PALVAI GOVARDHAN REDDY: Sir, Mahanadi is polluting. Therefore,
industrial pollution or any other pollution should not go into the river. That will destroy

the entire flow. Therefore, I only request the Government of India ... (Interruptions)...

MR. DEPUTY CHAIRMAN: Now, hon. Minister ... (Interruptions)...

T1. Hollg HAR Fiferam: [T TIRHT |84, BIURTIG AR Bl a¥h A IR FolR
Aroiaed el & U MY | $HS 3TelTd] $B AISR Uloided &, il &1 89R gaedR
A BH & T, TP 99 & DI MaTIHAT el o, 39 W U RBR BT 3791 ok
TEAT 21 A S A AR Woiaed Hiesey¥l & T MY o, I | Hel $H 2000 H 7gd fomar
T AT 3R $HD! AT BTG TRBR b GIRT 2006 ¥ ST APR DI 1 Ts Y| I8
Sl SH YIoTae 2009 H UYd a1 AT, FTqed1 a1 714 81 gavT ¥ HEMal B Yioae
Arsegelt # 51 foan a7 At & gRT B<iTe TSR B el Tl by 4 Hras),
2016 DI SIURIR MNFEAT TREHR BT HIHCH & folg 9o &1 T 1 6 39 W BIg o1y
&I g1 8| gl RORATIR giotae, I8 Arsegdl H SH1 fhaT T, 3ffSe TRBR Bl 2
RyaweR, 2015 BI BT TAT TSB! SRR NI ARBR Bl BANINE ARBR &b gIRT AT
&1 IS 21 AT HISEe dgell Hiolae B, $9®! SIUIRIR Aisedl Bl 2013 HI af TS|
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AR, 2014 ¥ WSgH & §RT BUIIG TSR Bl el T s SR iIfeen TR
Bl &l Y .. (FAH)... U | IFP 918 2015 H 9 dgall Hiofae Bl YRR
NS ARBR I &1 751 34T b (07 T&T g1 81 Aseeql B Sl Caibed TSaTIoi]]
BHUST &, P gR1 B f Hiolae @l gygel 81 fad1 71 8, ygell a1 I8 81 U &l
AIoIde Bl $9 BT TYad 2009 H §31T ATl $9 AR & IR BT 1 Hroiae &, S
T USARISRI BHST §IRT UYdd [T ST &, 98 99 JaTdl & ATl H e fedr 171
g1 3P IIASIE Al SH UR PV B §IAT &, 98 (991 WAl b g1 &1 I8 el & [ I8
aRUTET RET & f U8l U 1, S aTa €1 BH Y BIHT AT AT b FaT1 &1 ATedl §
I8l | BIs I T UIoige BT UYdel el gall &, (AT $ell SH Pl ISP 3felral Sif
sffeotaerd €, 7 9l G B9IR B8aCUR A HH & SH 8,911 Alg-R Aroided 8, e fog
Ta & T I8i UR AT B BIS SATTedehT 8] 2

HEIGY, PV [ATA Il AHI FaRIT BI 3R F 317G g bl Sit 7 Ha1 fob uril &7
Tl G- & gaT 21 I8 SIS T 2, Q1 H A g ....(AM).... Wi, § srfdel &
AT §1e ¥ET g, fUeel a9 aui # Fell ¥ el gonl 2

N} ferefla AR frpl: S g9 S48, S8 & i1 f7a ... (@@ ). .

S, ¥olla FAR e : Tl HH e gal, H I urd Y fystar g3m o ard
g b SHHATE fifSen WeR & &l &1 T8, BF-HUd G4l divlacd & aR H
Areeegdl & §RT Hal 1T [ Ugel ST TRBR BT SHIHe &f Syl FHT Aroraed
SINSTRY LA TRBR DI Wl TS 7, ST 1 G BTG AXDR & gRT el g, S
e ST &1 SUb Frao[e Al TP DI Qyad el gl 8l $AfeTy v forg & o 315
EISREEIRIEIRY

it 3w A § U STHeR! & oy aa1 €, BIs SR Rl 781 3 s,
aﬂ%mwé?waﬁéﬁﬁm%m DPR has been received.

DR. SANJEEV KUMAR BALYAN: Already received. B¢ ARGR & gRT
I8 AT &1 TS 81 BHH BRIAIG WRBR U HET, I U] a1 &l 2l ...(FaL). .
TS 914 318, S Sa1die Ju &l 91 2T, 1983 H Sl QIHRHE g3l T, I8 Sarde Ju a1 a1ay
T, S 1A Bl 35-36 AIeT 81 b &, Sl b ST YU 81 11 $Hb [T Hel W bs
WHR RNER T8 B I8 Nfeen iR BTG AR &1 THe A7l S8 Y 39
Sarie dgld U I AR A1 3R del I8 sarde dold d +d1, dl Ads I8
HHRT SIS Il 81 BIT| AGA | HeTal Rax d Sl Tell &, S fodl A1 $° 4 Brg
AT TE1 21 S BH A B NS B! AHRAT 2, g8 HYA & a1 Sl Ul B el &, T8
STl JId BT 8 AT 81, W4 go! 94 Ulee™ I8 &, A% NI TWBR HT INIG S
HE U8l Prs ARPR DI Teb U YT 31T, SHD q1& (U8l HEI 27 [ Bl &Il ARBRI
B BB T [ ATrSegwil & Y8f U WIS B, 3T ATSY| BTG WRPR 4 BRI =
FHIC 41 fh &9 M|
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3.00rP.M.

Nfeen & 98 Raawe o & va 7 &1 9ng 3 Sy, wifs &0 U 7eH 918
B 3 ol 1 A1 39 AIfCH & 918 21 I1 39 AR & 918 e, e 39 AR & 3 4
UEd Bl B GXPR sl HEl 98& ga1 gl ol ifsen & TR 4 Ra<we o1s f &q
T HEIM d1S MY 374} 29 TR DI ST AT MR BAIE G141 DI JArdT T &,
T Ashe™] gRT A1 & A1 AshexIST DI AT T 51 Areseygwl AT A i arex
RIS, 919 fhedl ORBR BT 97 UT &1, SP 918 8] SeXhIR B Ihd &, SIb 97
STYHIR TE H bl | ST9 T UTT G, AN G IHTT | EIH N gall 2l

TR, STET O Qae B! 914 g, AT 1956 HT Sl U< 2, 3! IR-IR T4 §s 21 I8 75
HIDHR B DI AR &1 ol [ 89 f6dl BT B O F BIgaRM DI D & 17
qTeY PR b | BT, TR ST TS ARPN A &, Al 29 ARG DI 9 R AT 81T S
T T ST 6 ST A AeTe-ARIfAR & a18 S AN S YW 8l SHI ARGRI 4
I B ST 3R SHBT BIs 7 DIs & [Tl ST AR, 3T AW b JeId 371¢ fob
BT | HNEGT BT BTN IR R WY g4 &4 & d1F Dl 1 78] 8l &, < 59 Yae
& HFTT 3 % AT N | &H BTs U= U 7121 gan 7, Forasy 6 foegaat &1 a1 &1
Hb| AN G UgA AT WRBR Pl §ev e Rav diex f$ege gae & JRME 3 &
AT Pt AXPR BT RUSICT <1 BN ISP q18 b5 ARBR S U mediator BT
R W M| IR HIFSURE &1 81 uran, a1 foegTa &1 Mo+ fhar Smem sa# a8t
THHTH Bl B

it feeiiy AR fl: ¥) ... (@aum)...

SHRI ANUBHAV MOHANTY: Sir, I want one clarification. ... (Interruptions)...
MR. DEPUTY CHAIRMAN: The Minister wants to say something.

SHRI ANUBHAV MOHANTY: Sir, I need one minute only. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No. You listen to the Minister. She wants to speak.

...(Interruptions)... She wants to add something. ...(Interruptions)...

Goft SH1 WRA: AR, A 09T HA AEIGT 7 SN IR AT B, T 3T AR
Fqot &, ey i1 &1 e SR 38 1Y, § 9% SR <A1 ATEed g

R, U 91 A1 I8 TS & {6 91 98 d9 galTs, ST DS AR TS, 1 QT fegdt
TET 81 95 26 ST DI TS TS MR BIfT I BT Sl AICH 8, g8 U I U8l 8l
S B 1 AT BRI 3RIGT 39 fawy 3 ugel 9 €1 g2 o1 {5 aiifsen &ik u<iiyTg ol 9@ &
SITY, oifeh e o & RaRe W 9% 966 Ud A2 & oy IRedH 8 T Tavl a1,
S 9 & U aRS ASR, A SRR e S A Hal &, o 1 g9RT STol d9res
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AT QT ITT & STl AT HER 31 956 & IR # fIaR &) Gahar 7, 91 98 faar
T HR b 2| U8l IIAHIRAT & oael IR 98& 81T, 9P 918 3R ST<exd I, a1 Gl
15T & HA P ofdel TR S8 I 3R §Is § T 81T, a1 59 THWAT BT FHIET Sl
ST 7 98 B B for Bl

AR, § U a1 g1 A b 31t S A U AR a1 Hew | I8 Pel fh g
Th AR H2T feen & &, a1 9 3Nfeen &t fa=<r o1 aH-1g STy 98ied,
3NV WR H=A & forg sifeen # Ut 89 @ SToxd 781 8, YRd H UST B9 &1 Brt
Bl...(aagm). .

T AT 0¥ I8 31 off ot 9gT 181 Bl ... (ae). ..

G AT WRA: TP STevdt ff T B ... (T@ET).... IS R T8T W A9E 2,
Al @ SR el g1 B9 SN A 98 WR v 21 4 e ot 9ga fown g1 &q
3SR & A1 fegel 3= 81 811 <411 TR, H AT HIeTH | A1 A& DI LA
FRA g b 29 ARG B 9o & q1e Al IS sraegesar gsl, 1 STdl SaTg A>T B
JS& gaTs SITYHT T2 ST AR BTAIG BT T8 SI Al &, SHDT DIs IRAT (BT
ST <ifet § 3mads A1es & 9t AT aRs sl &1 iR At A= aa &l
SR DR § b 30 FHIT BT FHTET &H VAT 81 FebTell, ST A1 qem #3i1 it 7
& BE1 § - gID] A1, FIPT [ABRT| ... (FALM)... AT §H qD! A1 ABR Feil,
D! FTAT BT AR fot 1 57 & A1 =TT TR B <3| NS A WR H=A & forg
NS F YT B B STRoxd &1 &, Riifeh NS YT ST BT TS &, ST b A1
B Bl ... (FFE)....

it farefta uR Rl : 8- ..(@agm)... R, 89 AR H31 Sff & IR 9 A e
2l ... (). ..

SHRI ANUBHAV MOHANTY: Just one minute, Sir. ... (Interruptions)...

MR. DEPUTY CHAIRMAN: No, no. That is enough. ...(Interruptions)... That is
okay. ... (Interruptions)...

SHRI DILIP KUMAR TIRKEY: Sir. ...(Interruptions)...
SHRI ANUBHAV MOHANTY: Just one clarification. ...(Interruptions)...

MR. DEPUTY CHAIRMAN: No clarification over clarification!
..(Interruptions)... No clarification over clarification. ...(Interruptions)... 3Tq 3\ a1
ijﬁ'i’l ...(549YT)... Mr, Anubhav, she said that the interests of Odisha would be taken
care of. That is an assurance. That is enough. You sit down now. ... (Interruptions)... No,
no. ...(Interruptions)... That is enough. ... (Interruptions)... No, no. That is enough. Now,
Papers to be laid on the Table. ... (Inferruptions)... There is an item in the Supplementary
List of Business, for Papers to be laid on the Table. If the House agrees, I will call the
Minister. ...(Interruptions)... Now, Papers to be laid on the Table, Shri Santosh Kumar
Gangwar.



